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By this application made under section 19
of the Administrative Tribumal Act XIII of 1985,

the apnlicant, Dr. (Mrs) Kanwaljit, who is working

W
as short-temmMedical Officer in the Ordnance -

Factory at Kanpur, has come up with 3 prayer that
a direction be issued to the respondents to
reqularise the applicant on the nost of the
Medical Officer in the grade of Rs.2200 ;4000 .
from the date of her joining service and also
award the monetszry benefit with regard to the
annual increments that the applicant is entitled
to receive from the respondents taking into
consideration the length of service of the

anplicant,

The applicant's case is that she was
appointed as short-term Medical Officer initially
on 18.6.87 for a duration of 6 months. Thereafter
further anpointment orders were issued, each one
lasting for 6 months, and the last appointment
order has been issued on 11.8.1988 again for 3
neriod of 6 months from back date %gg t he

/&
anpointment is going to expire on 2030.1988. The
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applicant has further said that there are a number
'-3.‘?‘/{:'“ el
doctors at Kanpur and at various places in each par
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Quzelcea ;ncluding Jabalpur who'had-been;appﬂintedfaﬁiiﬁéﬁﬁiii:
term Medical Ufficers ana the practice for making apﬁﬁiﬁﬁﬁE"
ments for © months and renewiny the same after the expiry
for another © months 1is being adopted. According to the
applicant discrimination is being made agyainst her. The
applicant is cleiming that her. appeointiment cannot be
considered on ad hoc basis, in view of the fact that ad hoc
appointments are made only for a specific period, on a

temporary post which is created also for a specific period,

or they are made in leave vecancies etc.

3 We have heard ori V.K. Burmaen, learned counsel

for the applicant, and ori K.G. oinha, learned counsel for

the respondents. The submission made by Sri K.C. sinha was
that some regularly selected persons are being posted to %
the Kanpur ractory shortly and, therefore, the administciation
had to make this appointment for the short periods, <nd the
applicant's services will be terminated even if she is

Jiven an appointment for the next © months on the arrival

of the regularly selected appointee. sri Burman, on the

other hand, contends that since the applicant has been
working tor a long time she has ciaimﬁirto be regularised

agaqeinst the post,

4, It is nut under dispute That the applicant was

dJiven the appointment on a purely ad hoc short term basis

and cthat it 1is not & regular appointment. It is «lso not
disputed that the filling up ufthe post on a regular basis

nes to be done by following a proper procedure meant for
making reyuler appointments because selectiouns for such
appointments are made by the Union Public service Commission.
Therefore, the contention made, by the learned counsel for the£

applicant that she should be considered for regular appoint-
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ment will have no force. Theretore, the ﬁiﬁw“

’ e applicant that she should be considered as?hgiﬁkﬁjaﬁﬁ:
t: by _1.'.'.~+- e

regularly appointea is liable to be rejected. ;F:#
,u;- .4 i" : 'J.."

5% #We have gone through the contents of the apﬁl
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cation and we feel that this application can be flnally

disposed of without waiting for a reply from the_respondents{ *
> In Raibinder singh v. otate of Punjab and others (1988

5.0.0. (L&) 853)’where the petitioner in that writ petition
S was an ad hoc lecturer and was appointed for a term snd had

a grievence that ne is likely to be removed from service,

so that he may be deprived of his vacation salary because

it appeared that the practice of the respondents was to

appuint fresh people every time,the Hon'ble Supreme Court

Writ
referring to/petitions No. 125 of 1987 and 317 of 1987 where

they had sllowed the ad hoc teachers to continue in service
until persons regularly selected by the Punjab service %"
Commission were appointed to the post, nad observed that 5
the responuents ought to have extended the benefit of thst

order to all other ad hoc lecturers. The Hon'ble Supreme

Court further observed that the petitioner and other

similar®y ad hoc teacners will be entitled to the benetit

of the order mede in those petitions. The ratio of this
observctions wes that the practice of making short teim
appointments to deprive the teachers of the vacation salary

by giving them a tresh appuintmentg/;fter tne vacation was
incorrect,aaﬂffﬁis ratio will be equally applicable to

the case of the petitioviier, who is also beiny deprived of
continuation in «d hoc service by the short term appoint-

ments of six months duration each.

O. In view ©f the above ratio we direct that the
respondents, who should be sent a copy of this petition

along with this order, will aliow the applicaeht to continue
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O we have gone through the contents of the avt
cation and we feel that this application can be flnally |
disposed of without waiting for a reply from the raspondentﬁﬁf
In Rajbinder singh v. otate of Punjab and others (1988 |
5.0.0. (Lia) 853),where the petitioner in that writ petition
wss an ad hoc lecturer and was appointed for a term and had

a grievence that ne is likely to be removed from service,

so that he may be deprived of his vacation salary because

it appeared that the practice of the respondents was to
appuint fresh people every time,the Adon'ble Supreme Court

writ
referring to/petitions No. 125 of 1987 and 317 of 1987 where

they had sllowed the ad hoc teachers to continue in service
until persons regularly selected by the Funjab service :ﬂ
Commission were appointed to the post, nad observed that 3
the responuents ought to have extended the benefit of Chat

order to all other ad hoc lecturers. The Hon'ble Supreme

Court further observed that the petitioner and other

similar® ad hoc teacners willi be entitled to the benetfit

of the order made in those petitions. The ratio of this
observctions wes thet the practice of making short teim
appointments to deprive the teachers of the vacction salary

by giving them & fresh appuintment?/;fter tne vacation was
incorrect, ega/.fnis ratio will be equally applicable to

the case o0f the petitiviier, who is also being deprived of
continuation in <d hoc service by the short term appoint-

ments of six months duration each.

O, In view Of the above ratio we direct that the
respondents, who should be sent a copy of this petition

alony with this order, will aliow the applicant to continue
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Dated: December 14, 1988,
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